CENTRAL ADMINISTRATIVE TRIBUNAL N
PRINCIEAL BENCH: \
NEW DELMI,
REGN.NO, 0.A. 578/87. DATE OF DECISION: 16.9,1902
H.5. Singhal, ' oo« Petitiorner,
Versus

iy T,

‘Union of India throuoh

The Secretary,

Ministry of Communications,

New Delhi and Urs. «ee QRespondents,

CORAM:  THE HON'BLE MR, JUSTICE V,S, MALIMATH, CHAIRMAN
» ‘ THE HON'BLE MR, I.K. RASGOTRA, MEMBER{A).

" For the Petitioner, ees None,
For the Responderts, | ees OShri P, P Khurana,
Counsel,

JUDGEMENT (ORAL)

(By Hon'ble Mr, Justice V.S. Nalxmath
Chairman) .

None appears for the petiticner, Shri P.P. Khurna,
Counsel, is présent for the reSpondeqts. We have peruéed the
records and heard the cqunsel for thé respondents,

2. The petitioner's case is that he was entitled tc one
tima promotion wee, fy, 30.11.,1983 in accordance with the scheme
.which is Annaxure A-11 attached to the Original Rpplication,
ds he had gatisfied the prescribed condition'of 16 ysars of
service en that'date. The petitioner has besn given pramoction
under the said scheme v,e,f,.8,2,1986, ;t is necessary to advert
to the fact tﬁat'a cﬁargeéhaet was sgrved cn the petiticner on
16.3.1984 and the D.P.C. was held in March, 1984, As no charge-

sheet was served before 30,11.1983, he could not hsve been denied
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the berefit of ore time promotion vee,f, 30,11.1983

a8 he had satisfied the condition of 16 ysars of service

on that date, As there was no adverse corduct of the
petitiOner.upfo 30.11.1983, the petitioner could rot
have been denied thé benefit of one time promotion under
the said scheme on the basis of some conduct of the |
petitionei subsequent to that date, Ue have, thereforas,

no hesitatien in holding that the petitioner should have

. been accorded one time prombtion under the scheme (Ampex,
A=11) w.e.f. 30,11,1683,

'3, For the reasons stated zbove, we dirsct the

respondents to accord to the petitioner the benefit of

one time promotion on the basis of the scheme {Annex,A=11)
w.e. f, 30,11,18B3 and to accord te him the consequential
benefits of arrsars Qithin four months from the date of

receipt of & copy of the judoement, No costs,
g hrt

I1.K. RASGUTRA ) ( V.S, MELIMATH )
MEMBER(A ) CHA IRMAN




